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LOK SABHA

Thursday, December 6, 1962/Agra-
hayana 15, 1884 (Saka)

The Lok Sabha met at Twelve of
the Clock.

[Mr, SPEAKER in the Chair]

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RrrorTED Scarcity oF Kerosene OIL
: : ™" 5.

Shri §, M. Banerjee (Kanpur): Sir,
under Rule 197, 1 call the attention
of the Minister of Mines and Fuel to
the following matter of urgent public
importance and I requst that he ‘may
make a statement thereon:—

The reported scarcity, hoarding
and black-marketing in kero-
sene oil in Delhi and other
places.

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
navis): Government have seen re-
ports which have recently appeared
in the press complaining of shortage
of kerosene in Delhi, The stocks at
the main depot in the city are ade-
quate ang in fact larger than in
normal times and there is likely to
be no shortage of kerosene in the
Delhi area for  distribution. The
situation’ about which reports have
appeared in the press is due partly
to the fact that some companies have
had to reduce their capacity of supply
1o the population on account of the
need to build up stocks of ATF—
which, I submit, Sir, is the same as
superior kerosene—for defence Te-
quirements and also due to panic
buying by a certain section of the
population in order to hoard it and
2373 (Ai) LS.D—1.

[—

- 4552

also partly due to the atltempts on the
part of some anli-socia] distributors
to make unconscionable profits. One
reason for the shortage of kerosene
for distribution appears to be due to
the difference hetween sales tax in
the Union Territory and the sales tax
in UP. While there is no sales tax
on kerosene in the Delhi area and in
the Punjab State, the State of Uttar
Pradesh levies 7 per cent sales tax
on that commodity. Therefore, some
purchasers in Delhi clandestinely re-
move the kerosene from the jurisdie-
tion of Delhi arca to the arcis ip UP.
The Chief Commissioner of Delhi has
issued an order prohibiting the export
of kerosene except on permitg out-
side the Union Territory, It ig pro-
posed to make hoarding of kerosene
an offence as also charging price in
excess of that prescribed by the Gov-
ernment. The Delhi Administration
will take steps to bring to book the
offending distributors and will ask
for deterrent punishment. It is also
intended to open sUfficient number of
additional retail shops at which kero-
sene will be sold in bottles at pre-
scribed prices. This arrangement will
enable the consumers to obtain their
required supply at control prices.

Kerosene is a deficit product from
the point of view of internal produc-
tion and has to be imported, While
the volume of imports will not be
reduced, it would enable us to con-
serve foreign exchange if consump-
tion is reduced by resorting to alter-
native fuels. Kerosene is partly used
for cooking purposes in the country.,
We have built stifficiently large stock
of coal which will enable the people
to use coal instead of kerosene for
cooking purposes. While adequate
stocks will be maintained to meet the
demands of kerosene in the country
which .are contjnously increasing,
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[Shri Hajarnavis]
Government will appeal to the public
to cooperate by not 'making demand
for kerosene in excess of their mini-
mum requirement and substitute it by
an alternative fuel
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There were also some reports of
local shortages of kerosene develop-
ing in some parts of North Bengal,
Bihar and Orissa. These shortages
arose because of the pressure of
defence movements on the railways
and on account of the insufficiency of
tank wagons needed to move the ke-
rosene out of Calcutta, This situa-
tion has now been remedied and stock
position in these areas has improved.

Shri S. M. Banerjee: May 1 know
whether it has been brought to the
notice of the hon, Minister that a
bottle of kerosene oil, which was
being sold at 28 nP in Delhi, is now
being sold at 56 nP, and the same
thing is prevailing almost in all the
States now?

An Hon. Member: Shame.

Shri Hajarnavis: If what has been

Shri Hajarnavis: There are some done is an infraction of law, then a

reports to that effect and that is why

. ., complaint. .. ...
energetic steps will be taken io sec
that supplies art: maintained at con- STt FOTE © sMAT H AT AEd
t Yty ~ H
rol prices W ﬂ?’r \

st e fag (FwAT ) o

qYETT FT €ATT T HIT T4 a o T Mr, Speaker: Hon. Members should

have patience to hear the whole

TANHZ A gWAET & 0% ST #1 GRSWET,
oz faa 3 7o & @ ot f g aw R

ST gy WA WA FRA ag F
AEAE A ®Y GRAT AT A% H

Wt g F fh oW

97 fagr &1 37 Fw vErar  faey
7 ot g e g fagt #7 39 faw vy
garem wimaam ¥ faws fedq

mw Ifear Rz & A FAE S
Frgar ?

it gaTaas : I faars aww
srard #F WFAT )

it armdt (fzare) :ger ox fazdr
F a9 & F9T AT 35 To Fo MY AW
%% Ao Go F® F@ | W W
¥ 3T % ARfoo & faers raeHe

FAATIAT E | WL FE I FEA &
faare F17 fogr mor @ @Y I F AR
% fagre v o Sfem L.

WO WY 94 AT qEEd
AT A% q TCHFI § A1 IHAT JIT
I & ogEr gAT AfET 1 "ATer
7 & f¥ felt & atfasms £ ;iag
ors o & T & a1 A8 |



4555 Calling

W aqr fow AN (R o o
wiaad) . wegw wgwEE, fraw
& fi7 faat ¥ ag Arm g g s woe
g AvT g fAgy wTAS aw R ¥
W T #1 @<y A% oAz g af &
oo faedt & 9% AT za A@T
¥ agwreT FoAE Gt AEH g
T3 dow wr  fefgsmzd  wgm
= oaw wd 0 = & faaw
TewrETE B RN § W1 wE IR
39§ AE AT FE gET AW
= fet 71 % g=9 §1 awF
fearar wgm g f& 59 @ ewrt 9w
97 WY T, 39 A & faers aga
T FTLATE KT ST |

ot gt fag (T )
F9 "agarr 7 oF fogar gt & frae
maw #moar foos 0w ogFE &
qIAA Yoo, Yoo wiafayl & oz
g & s e g froam Aw
Fr STET F A1 FW AT ATATE FT TET
g7 oo A S T A fEan
qor g’

‘ﬁ“‘oio ArEAE . AT 299
T % T & AT aY 97 39 FY A
fasge A&t &1 w9 At ov fomer
= N vmmEn g feeer H, 3w R
T e g Sfew Sfe 8w a1
OEAT AT & " AW & g qAT
T @ TAfad 7 ' v S
2 ol s ¥ oSO AW oo 9T
AT AR E N F WA ¥ gy
F AT g f¥ g8 oW oA F7
AT AT GTH @A FIE HEIT AN
&1 I W OGEA TERS N &
fear ST & 1 = fag s & wmEr
T A gE F AR mRT AR
;ﬂﬁr AEHIE ENIT AT K F g
I

AGRAHAYANA 15 1884 (SAKA) Attention to Matter 4557,

of Urgent Public
Importance
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Shri D, C. Sharma: (Gurdaspu~):
May I know if this rise in price ig
due to collusion between the whole-
salers and the retail dealers and if
so, what steps are being taken to
check this?

Mr. Speaker: Order, Order, Shri
Shree Narayan Das.

Shri Shree Narayan Das (Dar-
bhanga): Some time ago, the hon.
Minister made a statement that there
will be no shortage of this article in
the near future. [ would like ‘o
know what has happened in between
these days that there has been scar-
city in wvarious parts of the country
including North Bihar, I would like
to know what steps have been taken
to remove this difficulty especially so
that there may not be difficulty in the
rural areas.

weqW WY EAAZ & 9T
W g § ff mEaad #r & m A
39 ¥ 17 ¥ A &2z 3 fam oma
IHT W9 A fH7 ggIT AL AN ATA
g

Shri Shree Narayan Das: What
steps are being taken thal this scar-
city may not prevail in the rural
areag especially because there....

Shri K. D. Malaviya: The most
effective step that I think should be®
taken is, all the Members and my-
self and the Government should ap-
peal to the public to consume as little
kerosene oi] as possible so that there
may not be rush on the distributors
and salesmen.
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[Shri K. D, Malaviya)

The stocks are there; stocks above the
normal stocks are with us and we
shall try our Jevel best to see that the
stocks reach the distributor's point
promptly at every place.

Dr. L. M, Singhvi (Jodhpur): 1
suppose the price was rising over a
period of time. What agency do we
have to apprehend and to prosecute
such rise or when the rise is detect-
ed the persons who are responsible
for the rise? Do we have a squad,
or is it proposed to have a sguad or
a special squad for the purpose of
checking rise in prices? This is only
the beginning, and a very bad begin-
ning.

Shri K. D, Malaviya: The price was
not rising at any time. A bottle of
kerosene was being sold at 4} annas,
even two or three or four days be-
fore. Suddenly, when there was a
great rush, whichever distributor
wanted to make more profit started
selling it at a higher price. If people
are prepared to pay more money when
they have got more money in their
pockets, how can we prevent them
from doing so?

Dr. L, M. Singavi: 5o, there is
absolutely nothing that Government
propose to do about it?

Shri Hari Vishnu Kamath (Hosh-
angabad): Is the hon. Minister who
has tackled the big oil and gas pro-
blems of our country with a dubious
measure of success in a position to
definitely tell us....

Mr. Speaker: Would this reference
to the Minister make kerosene oil
cheaper or available in greater quan-
tities?

- Shri Hari Vishnu Kamath: T refer-
‘red to the ability and capacity of the
Minister. .

Mr, Speaker: How can the capacity
of the Minister be relevant here?

Shri Hari Vishnu Kamath: Ig it not
relevant?
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portance

Mr. Speaker: No, not at all.

Shri Hari Vishnu Kamath: The
Minister is a part of the Government.

Mr. Speaker; The capacity of the
Minister is not in queston now.

"Shrj Hari Vishnu Kamath: The
Minister is a part of the Government,
and the administration is affected by
his . . .

Mr, Speaker: Does the hon. Mem-
ber want to put any guestion or not?

Shri Hari Vishnu Kamath: Is the
hon, Minister in a position 1o state
definitely and categorically that all
malpractices in respect of this common
man’s fuel will be severely  dealt
with and crushed, irrespective of the
person committing those malpractices?

Shri K. D. Malaviya: Government
will try their level best to see that
kerosene is sold at a fixed price, and
those whp contravane the rules and
the laws be severely punished.

Shri Tyagl rose—

Mr. Speaker: ] am sorry. I cannot
give any chance to any hon, Memboer
whose name does not appear in this
notice,

it wae s ( faeet FieaTT )
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Shri Shivaji Rap S. Deshmukh (Par-
bhani): May I know whether Gov-
ernment have received a report that a
personal secretary of some Minister

gent for requisitioning 14 tins of kero-
sene oi] had to return without it?
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Shri K. D. Malaviya: I have read
that report but beyond that I have no
information.

Some Hon. Members: We could not
hear the reply.

Mr. Speaker: The reply was that
he has also read that report, but be-
sides that, he has no other informa-
tion for the present.

12.13 hrs.
PAPERS LAID ON THE TABLE

Foob ADULTERATION (SECOND AMEND-
MENT) RULES

The Minister of Health (Dr, Sushila
Nayar): I beg to lay on the Table a
copy of the Prevention of Food Adul-
teration (Second Amendment) Rules,
1962, publisheq in Notification No.

G.S5.R. 1564, dated the 24th November,

1962, under sub-section (2) of section
23 of the Prevention of Food Adulte-
ration Act, 1954. [Placed in Library,
sec No. LT-625/62.]

NOTIFICATION UNDER ARTICLE 358(1) or
CONSTITUTION

The Deputy Minister in the Ministry
of Home Affairs (Bhrimatj Chandra-
sekhar): On behalf of Shri Datar, 1
beg to lay on the Table a copy of Noti-
fication No. G.S.R. 1594 dated the 26th
November, 1962, under clause (3) of
article 359 of the Constitution, pub-
lishing amendments to Order No.
G.S5.R. 1418 dated the 30th October,
1962, issued by the President under
clause 1 of the said article. [Placed
in Library, see No. LT-626/62.]

NoTrFicATiONs UNDER Sea CusTtoMs
Acr anD CenTraL Excises axp SavLt
Act

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Rhagat): I
beg 40 lay on the Table a copy each of
the following Notifications: —

(1) GS.R. No. 1584 dated the 24th
November, 1962, under sub-
section (4) of section 43B of
the Sea Customs Act, 1878.
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(ii) G.S.R. No. 1585 dated the 24th
November, 1962, under sub-
gection (4) of section 43B of
the Sea Customs Act, 1878,
and section 38 of the Central
Excises and Salt Act, 1944,
making certain further am-
endment to the Customs and
Central Excise Duties Export
Drawback (General) Rules,
1860. [Placed in Library, see
No. LT-627/62.]

AMENDMENTS TO POST OFFICE SAVINGS
CerTIFICATES RULES, AND Punric Drpr
(THRvy AMENDMENT) RULES

Shri B. R. Bhagat: Op behalf of
Shrimati Tarkeshwari Sinha, I beg to
lay on the Table—

(i) a copy of each of the follow-
ing Notifications under sub-
section (3) of section 12 of

. the Government Savings Cer-
tificates Act, 1859, making
certain further amendments
to the Post Office Savings Cer-
tificates Rules, 1960—

(i) G.S.R. No® 1458 dated the
15t November, 1962.

(ii) G.SR. No. 1461 dated the
1st November, 1962,

(iii) G.S.R. No. 1580 dated the
21st November, 1862,

(Placed in Library, see No. LT-
628/62.)

(ii) A copy of the Public Debt
(Third Amendment) Rules,
Rules, 1962, published in-.
Notification No. G.S.R. 1509
dated the 10th November, 1962,
under sub-section (3) of sec-
tion 28 of the Public Debt Act,
1044 [Placed in Library, see
No. LT-629/62.]



